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O R D E R 

11.11.2019   Pursuant to an application filed under Section 7 by the ‘Dena 

Bank’ (Financial Creditor), ‘Corporate Insolvency Resolution Process’ has been 

initiated against ‘RSAL Steel Private Limited’ (Corporate Debtor) by order dated 

3rd September, 2019 passed by the Adjudicating Authority (National Company 

law Tribunal), Mumbai Bench.   

The learned counsel appearing on behalf of the Appellant, 100% 

Shareholder of the ‘Corporate Debtor’, states that the authorisation letter was 

not in accordance with Law.  However, we find that the application under Section 

7 (in Form 1) was filed by one of the officer of the ‘Dena Bank’ and therefore, it 

was rightly entertained by the Adjudicating Authority (National Company Law 

Tribunal), Mumbai Bench. 

 We find no infirmity in the impugned order.  It is accordingly dismissed.  

No costs.  
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